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January, 1992 while travelling from
Srinagar to Baramula and of Riyaz
Ahmed in Sopore on the 28th
January. 1992 ;

(b) if so, the details thereof ; and
(c) the steps taken in the matter 7

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : (a) to (c)
The Government of Jammu and
Kashmir have intimated as follows :

(i) The security forse reported
that their patrolling party was fired
upon by terrorists at Sopore on
27th January, 1992, which was
returned by them and that Shri
Riyaz Abmed Kunjwal died on the
spot and one AK Rifle was re-
covered from his possession.

In an FLR. filed the same day
the father of the deceased alleged
that his son was Killed due to
indiscriminate firing resorted by the
security force personnel.

A joint enquiry has been en-
trusted to senior police officers.
'n addition -District Magistrate,
Baramula has ordred a magesterial
inquiry into this incident.

(ii) Terrorists were reported to
have fired at security force vehicles
near Palhallan area of District
Baramulla on 30-01-92 from around
a Maruti Car which was following
and in the return fire the occupants
of the car including a couple and two
children were unfortunately killed.
The security force has set up a Court
of Inquiry to enquire into the
circumstgnces of this occurence.

Criminal charges against Delhi
Palice Personnel

3608. SHRI V. NARAYANA-
SAMY : Will the Minuster of HOME
AFFAIRS be pleased to state :
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(a) whether it is a fact that more
than 650 police personnel who have
been charged with criminal cases are
still working in Delhi Police ; and

(b) if so, what are the reasoms
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : (a) and (b)
The Delhi Police have reported tl_mt
648 police personnel are being
proceeded against n 617 crinﬁgtal
cases. Out of these 648 police
personnel, 260 are under suspension
in henious crimes. Of the 617
criminal cases, 534 are under trial
and 83 cases are under invesitigation.
Action will be taken against the
officials in the light of the court
verdict.
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Apgplications for freedom fighters
pension from Andhra Pradesh

3610. DR. YELAMANCHILI
SIVAY] . Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the number and details of
applications received frem Andhra
Pradesh for pemsion to Freedom
fightees which are pending ; and

(b) what steps are being taken
to settle these applications without
further delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI'M. M. JACOB) : (a) and (b)
All applications under the “Swan-
tantrata Sainik Saman Pension
Scheme, 1980, received within thc
prescribed date i.e. 31.3.1982 have
been considered. However, applica-
tions received after the prescribed
date ie delayed applications are
also being considered 1f accompanied
by documentary evidences from
official records. Rejected cases are
also being reviewed in case the
spplicants furnish additional evidence.
This is a continuous process.

Killing of MCD Engineer in Delhi

3611. SHRI SURESH
KALMADY : Will the Minister of
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HOME AFFAIRS be pleased to
state !

(a) whether it is 4 fact that Zonal
Engineer of the Municipal Corpora-
tion of Delhi was killed, while
engazed in work relating to removal
of illegal construction in Delhi on
10th March, 1992 ;

(b} if so, what steps are proposed
to be taken to obviate the resurrence
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SSHRI M. M. JACOB) : (a) Yes,

ir,

(b) In order to obviate the
tecurrence of such incidents, MCD
proposes to undertake demolition
operations in future with the assis-
tangfe of more police and municipal
staff.

Rape of minor girls in Haryana

3612. SMT. KAILASHPATI :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that
honour of minor girls in District
Hissar of Haryana is not safe on
account of tacit support of police
to the culprits ;

(b) whether Government propose
to intervene to restore all the minor
girls who are being put in captivity
by the kidnappers inspite of the fact
that the S.P. and his subordinate
police are well aware of the culprits
whose names are mentioned in FIR
under P.S. Narnond in Disstt. Hissar
(Haryana) ; and

(¢) whether Government would
restore the victims -girls to their
parents within 15 days and take
proper action against the offenders ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE



